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this effect was lodged by the correspondence 
clerk of the Station Master, Meerut City on 
14.1.1969 at Police Station,' Railway Road, 
Meerut City. 

(b) An enquiry by Railway does not 
arise as the report was lodged with the 
Police. 

(c) to (e). Tran.fers of certain employees 
were ordered or contemplated by the Rail-
way but have not been so for effected, The 
matter is u"der consideration still. 
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CALLING ATTENTION TO ~  OF 
URGENT PUBLIC IMPORTANCE 

ABOLITION OF WEST BENGAL 
LEGISLATIVE COUNCIL 

SHRI S. K. TAPUR!AH (Pali) : Sir, I 
call the attention of the Minister of Law 
to the following matter of urgent public 
importance and I request that he may make 
a statement thereon : 

"The resolution passed by the West 
Bengal e~is i e Assembly to abolish 
the West e ~  Legislative Council." 

THE MINISTER OF LAW AND ~ 
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Mr. Speaker, Sir, under Arti. 
cle 169 (I) of the Constitution, if the Le,is. 
lative Assembly of a State passes a resolu. 
tion providing for the abolition of tho 
Legislative Council of a State havin, luch 
a Councial or for the creation of such a 
Council in a State hlvin, no luch Council, 
and with tbe required majority, Parliament 
may by law provide (or the abolition or 
the creation of a Council as the case may 
be. No such law shall be deemed to be an 
amendment of the Constitution. 

On receipt of the resolution reported 
to have been plssed by the Lealslative 
Assembl) of the State of Welt Benpl, 
Government will take up the matter for 
sui table .clion. 

SHRI S. K. TAPURIAH : Tbere I. no 
doubt that loft1 idea and ,ood intention. 




